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New Deihi, the 1st February, 1978

G.AR. 237 —In ecxercise of {he  powegs coufcncq by
clause {4} of sub-seclion (1) of section 6210 of 1be Comn-
agies Act, 1956 (1 of 1936), the Central Government
ercby dircets that the provisions of sectiops 100, [0, 102,
103, 104, 391 aod 394 of Lhe said Act shsll opply o the
Netional Ingtroments Limilcd, Calcutte, a (overruneat com-
paoy, with the modifications specificd below, v copy of 1his
notification having been Inid in draft before bath Houses
of Parliamoenmt ws requited by sub-section (2)  of the said
seclion 420 namely —

MODIFICATIONS

In sections 100, 101, 102, 103, 104, 391 ond 394 af
the Compnales Act, 1936, for the word "Cnurt:'
wherever it occurs, the words “Central Government”
shall bea subatiluled.
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New Delhl, the 2od Fcbruary, 1978

EE.S.R‘ 23B—In exercise of the powers conferred by
wub=2echol {1} of section 620 of the Compunies Aci, 1956

[Ys6),

(1 of the Central Cioveroment hereby directs Jhat
the proviuans of sections 100, 101, 102, 103, 391, 392
and 3%4 of the said Act shall apply to 8 CGovernment

company with the modifications sel out below. u copy of this
notificetion having been lnid i draft before holk Floosey
of Perlioment ay required by sub-section (27 of iha! sec-
lion.

MODMFICATIONS

(1) 1o scctions 100, 161, J0Z. 103, 391 and 394 for

the word “Coult",; wherever 1t occurs, the words
“Centrel  Gavernment” shall be substituted ;

(2} Tn section 19}, sub-section {73 shull be amirted |

(3} In sub-section (1) of section 392, for Ihe words
“"Hieh Cowrt”, the worde "the Central Govermmnent”
shall be substituted.
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MUINISTIRY OF FINANCE
{Department of Revenue)
New Delhi, the 11t February, 1978
CENTRAL-EXCISES

G.S.R. 13%-In exercise of lhe powers canferred by
tule 191-R of the Cenuol Excises Rules, 1944, the Cenirnl
Government hercby mekes the  following fwiher  wmend-
ment in ths nolificetion of the Government of Yndia ig the

Ministry of Finance (Department of Revenue) No. 3/61,
dated the 41b February, 1961, numnely (—

In the said nolification, ofter condition B, the following
coadllion shall be inserted, namely .—

"(9A) The Cellector may at his  disceetion.  permit
cxporters  other thas  manuiscitters 10 export
hockeh tobocco in bond subjeci 10 such condltlons
nad requirements ns ho may considor necessary”

[Nolification No. 25/78-C.EF. No, 261 /4 /87 /77-CX8}
S K. BHARADWAIL, Under Secy.
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